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Mr. Deputy-Speaker: He can finish
his speech on Monday.

16 hrs.

COMMITTEE ON PRIVATE MEM-
BERS’' BUSINESS AND RESOLU-
TIONS
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Mr. Deputy-Speaker: The question
is:

“That this House agrees with
the Thirty-eighth Report of the
Committee on Private Members'
Bills and Resolutions presented to
the House on the 25th March,
1964."

The motion was adopted.

—

16.63 hrs,

CONSTITUTION (AMENDMENT)
BILL*
(Amendment of article 217) by Shri
Abdul Ghani Goni.
Shri Abdul Ghanl Goal (Nominat-
ed—Jammu and Kashmir): Sir, 1 beg

Constitution MARCH 28, 1964

(Amendment)
Bill
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to move for leave to introduce a Bill
further to amend the Constitution of
India. '

Mr. Deputy-Speaker: The question
is: !
“That leave be granted to intro-
duce a Bill further to amend the

Constitution of India.”

The motion was adopted.

Shri Abdul Ghanl Goni: Sir, 1
introduce the BilL

16.01 hrs,

PAYMENT OF WAGES
MENT) BILL*

(Amendment of sections 1 and 15,
etc.) by Shri P. R. Chakraverti:

Shri P. R. Chakravertli (Dhanbad):
Sir, I beg to move for leave to intro-
duce a Bill further to amend the
Payment of Wages Act, 1936,

Mr. Deputy-Speaker: The question

(AMEND-

18

“That leave be granted to intro-
duce a Bill further to amend the
Payment of Wages Act, 1936.”

The motion was adopted.

Shri P, R. Chakraverti: Sir, I beg
to introduce the Bill

16.0131 hrs.

CONSTITUTION (AMENDMENT)

BILL

(Amendment of articles 84 ang 173)
by Shri Hari Vishnu Kamath.
Shri Harli Vishnu Kamath (Hosh-

angabad): Mr. Deputy-Speaker, Sir,
I rigse to move:

“That the Bill further to
amend the Constitution of India
be taken into consideration.”

“*Published in Gazette of India,
dated 28-3-64
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